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             UPON hearing counsel the Court made the following

                                    O R D E R

     Heard the learned counsel appearing for the applicant as also
the learned counsel for the State Government on this application
which is filed by the applicant praying for deletion of the last
sentence of the operative portion of the judgment dated 31.3.2010.
While delivering the judgment, it was also recorded that the bail
bonds, if any, would stand cancelled. In that view of the matter,
we   order   for   deletion   of    the    said   sentence      directing     for
cancellation of his bail bonds, with the aforesaid modification
only,   in   the   judgment   dated     31.3.2010,     we    dispose   of    this
application.       The   records   be    sent   back   to    the   trial    court
immediately.
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